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Record of Proceedings

Learned counsel for the Petitioner submitted that the petitioner has filed fresh
petition and requested to list both the petitions together.

2. Learned counsel for PGCIL had no objections in this regard and submitted that
both the petitions should be heard together since the issues raised are related to each

other.

3. With regard to the suggestion of the Commission to the Petitioner to withdraw
both petitions and file a consolidated petition, learned counsel sought time to seek
instructions in the matter.
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4. The Commission directed to list the matter for hearing after receipt of the
response from the Petitioner with regard to para 3 above.

By order of the Commission

-Sd/-
(T. Rout)
Chief (Law)
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